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(iii) ReporTzp HUuNGER STRIKE BY
LABOURERg OF CENTRAL WAREHOUSING
CorrORATION, New DrLHI

SHRI BALDEV SINGH JASROTIA
(Jammu): A large number of poor
food handling labour of the Central
Ware-Housing  Corporation  Tekh
Khand Depot (Okhla, New Delhi)
were working in the Depot since its
inception under the Contract Labour
System which expired on 3lst Octo-
‘ber, 1977 as per the contract Labour
(Regulation and Aholishing Act of
1070). The labourers are on relay
bunger strike in froat of the Central
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Warehgusing Corporstion from Dece
ember 7th, 1977, with a further ro-
quest to implement the direct pay.
ment system,

The wages of the labourers amount-
ing to Rs. 50,000/- approximately,
have not been paid besides restora
tion of all other rights, giving rise
to a great unrest in the labour clase
and it can cause a deadlock besides
other law and order situation and
complications.

I appeal to the hon. Agriculture
Minister and hon. Labour Minister
to intervene and solve the problem
with a further request that all other
benefits to which the labourers are
entitled may also be given to them.

A similar problem and situation
flowing from the same set of factors
is there at Jammu. These Ministers
are requested to look into the matter
as early as possible to avoid any
grave situation which is apt to come
out otherwise.

(iv) REPORTED DrECISION AT tHE Crew
MiNtSTERS’ CONFERENCE ASOUT
ABOLITION OF OCTRO
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Matters untler

Item 16. National Permit Scheme:
Progress and latest position regard-
ing abolition of Octroi.

40. The Chief Minister U.P, poin-
ted out that the number of national
. bermits issued for some zones were
inadequate. He was inférmed that
it had been decided to raise the
number of permits tg 8050. 'The
Union Minister of Shipping and
Transport advised Chief Ministers
to abolish octroi duty and consider
imposing extra tax.
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He indicated that the Central
Govt. were contemplating to com-
pensate 50 per cent of their loss
of revenue due to the.abolition of
Octroi duty. The Chief Minister
of Madhya Pradesh mentioned that
this State had already imposed tax
at sale point rather thap at the
Octroi terminal.
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(v) Reporr or Experr COMMITIEE

RECOMMENDING CLOSURE OF THERMAL
POWER STATIONS IN AGRA TO SAVE
TAF MAHAL FROM POLLUTION

SHRI P.K. DEO (Kalahandi): Mr.
Deputy Speaker, Sir, it is a matter
of great concern that the expert com-
mittee appointed by the Department
of Technology has reported that the
two thermal power stations of 10. M.W.
each near the Agra fort and Itmat-
du-dullah by releasing sulphur diovide
and other polluting matter and the
coal based locomotives in the Agra
marshalling yard have caused 2
threat to Taj Mahal. The Committee
has also suggested that no pelluting
industry should be established north—
west of the Taj.

In view of the international impor-
tance of Taj Mahal and the Govern«
ment’s primary duty to preserve the
Taj Mahal in its original purity, it
is urged that the Government should
take early action to shift the thermal
power stations to a distant place so
that no sulphur dioxide or any pollut-
ing matter emanating from them can
spoil the Taj Mahal and suggest that
coal based locomotives be mnot per-
mitted to operate in the Agra Mar-
shalling Yard.

As a member of the Central Board
of Archaeology, I deem it my duty to
bring it to the notice of the august
House.
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